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Construction of » New Subzi Mandi, Juian‘a ARCH

#243, Shri Sat Narain Lather : Will the Minister for’ Agncu!t.me be
pleased to state whether there is any proposal under ¢onsideration of the {3ov-
ermment 1O CONSIuct a new Subzi Mandl in Jui:ma mnshtue:ncy 7.
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Flood P‘rbhlem

*430, Shri Anil Vij : Will the Chief Minister be pleased to state whether
1t i3 a fact that the drain passing through Mahesh Nagar, Govind Nagar and s
adjacent areas cavses floods in Ambala Canit; if so, the steps taken or pro-
posed to bc taken to cthk the said floods ?

Chief Minister (Shrl Bansi Lal) : A statement is laid on the Table of
the House.

Statement

1. [iis a fact that the drain passing through Mahesh Nagar & Govind
Nagar etc. causes floods temporarily.

2.(1) There i3 a pmposail under consideration to construct a Lift link
drain in the head reach of this drain to divert/drain out flood water
of rural area into River Tangri before it enters Mahesh Nagar area.

{ii} The unlined Qection of Mahesh Nagar Drain from R 2,000 1o
© 6,000 48 also proposed to be brick lined to improve its drainage
efficiency.
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[Slm Bangsi Lai} ;
(i} It is proposed to acquire land mr dram RD 0 1o RD, 2,20() down
streamn of pump house of Mahesh Nagar Drain to construct 2 regy-
+ lar section hecause af pregent, it passes through the private land
. and the owners obsiruct the flow and do not allow the Irtigation
Deparnneut to dig full section of the dram in this portion.
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“Over Payment L

_ | *459 Shiri &-at Pal Qangwan W111 ‘the M:m%ter for PW D (B&R} be
‘ pleased (o state whf:.u:\t:f it is a fact that ovér: payment for thé construction of

" road from village ‘Misri to Kasni in District Bhiwani has beenl made o the

“‘umtrar,mr ‘whereas the said’ road is still lying mcompleu: i &0, the reasons
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'mareol togetherwith the action taken or proposed to he taken agamst the offic-
, ersfotficials held rosponsible for mwaking the said payment ?

Public Works Minister (Shri Dharamavir Yadav) : Yes, sir. In case of
road from Mirch to Kasni preliminary enquiries conducted by S.E. Bhiwaoi
revenl that over payment has been madd and part work has been shown com-
plete while at site gaps exist,

. Action against officers will be wiken after dotailed enyuiry is conducted
and responsibitity of officers is lixed.
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Mr Speaker Your ask relevart question. T think it is not relevant.
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Surinder Singh Jmm. Hayana. Mlmst,ry

- M. Surinder Singh, 8/0 Shri Bansi Lal swotn in as aMmﬁter at ﬂle Ath |
_oath raking ceremony of the new Haryana thsuy at thc: RZ-'.\J th!vﬂn,
today. This brings its strength to 22

As on previous occasions, Mr. Bhajan Laf, Chief MiﬁiSter told reporiers
after the ceremony (hat more Minigiers would be appointéd only after
the Assembly Session. Mr. Surinder ‘ngh has been given the poriloliog -
of Agriculture and Wild Life.

© Never before in the history of this Joint Capital of the two States, has
there been a wore unwilling person (0. take oath as a minister when

. Mr. Surinder Singh, who won by the largest margin in Lmt month S
elections. ‘

He came with dark glasses on, something uuusual for him, took the oath
almost in whisper, had no refershinents after the ceremony and kept to
himself most of the timé; not once did he have a smile on his face during
he function. One needed no proof to know that he haf-. bec:n forced into
becommg a minister”

et mmwwﬁ@nﬁ@a%ﬁwwmxwﬂmﬂ
3 o & AR e ¥ T S e A % T =0 reerr ¥ s e B -

* The Chief Mimister, however, had béen feeling nervous and felt that
. Mr. Surinder Singh’s inclusion alohe would ensure the Zroup’s suppore.
 Repeated offers had failed to bait Mr. Surinder Singh, who is almost as
nigid as s father. But this time the Party High Command directed bim
to join the Ministry. It bs reliably learnt that Mr. Rajiv Gandhi also ad-
vised himn thus.

While there is no threat to the Mmmn‘y from Mr. ‘iunnder Smgh or

M. Bansi Lal, it is wo wuch 16 believe that Mr. Bansi Lal and Mr. Bhajan

have come closer. Mr. Surinder Siugh has. ‘agreed only at the instance of

the P‘arty High Lcrmmand and the sination remains more or less the
- game.”
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Chmf Minister (Shn Bansi Lal) : Hon' bie. Mx Smaker thh YOUr pet-
mxs;-,mn I make a statement.

. The Pay Scales of State Government employees zmd the rate:s of pe:nsmn
to its pensioners were Jast revised with effect from 1.1.1086 on 29.4.1987 on
the Central Government pattern, The Central Goveriment constituted the Fifth
Pay Commission under the chairmanship of Mr. Justice $.R. Pandian (Retd.)
on 9.4.1994 to review, among others, the pay structure and virious allowances
being paid to Central Government employees and its pensioners and to make
its recommendations. ‘The Fifth Pay Commission submitied its recommenda-
tions to the Central Government on 30th Janvary, 1997 and the Central Gov-
eroment has, as per press reports, decided Lo implement the rccc:mendatmns
of the Fifth Pay Commission with some modifications, The exact detalls of the
- Ceatral Governnent’s decision are awaited. My Governmeni assumed office
on 11.5.1996 and it was the commitment of Haryana Vikas Party and Bhartiva
Janta Party, before the elections, to grant pay and allowanecss to onr employees
on the pattern of Central Fifth Pay Commission, as accepted by the Central
Government. Therefore, | again reiterate on the floor of this august House that
the State Govemment is commitred to grant pay and allowances fo its employ-
ees and pensioners with effect from 1.1 96 on the pattern of the Central Gov-
emment. The recommendations shall be ixplemented after getting the same
processed by a Commitiee of Secretaries headed by the Chmf ‘accrmary for
which a nouﬂmuon is being issued shortly

o P A A

Mr. Speaker : Hon’ble members, I have received an intimation of arrest
of following members in FIR No. 108 dated 22.7.1997 with Police Slmmn
MNorth, Chandigarh wnder section 188 of LRC. - - :

1 Shri Ashok Kumar,

2. Shri Mani Ram;

3. Shri Ram Phal Kundu;

4, Shri Bhagi Ram; i
5.  Shri Banta Ram;

6. Sardar Jaswinder Singh;
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7. Smt. Vidya Beniwal;
8 . ‘Slm Nafe. Smg,h Ramee
9.  Shri Ramjl Lal;
10, Shri Suraj Mal;
11, Shri Rishat Singh;
12.  Shri Ram Pal Majra;
" 13. " Shri Vitender Pal;
14.  Shri Krishan Lal; -
~{5., Shri Balwant Singh Maina;
© 16, Shri Sri Krishan Hooda;
17, Shri Balbir Singh;
© 18 Sbri Nafe Siigh;
19, SbriDiluRam;
20, Shri Jai Singh Rana; *
o "2'1'.,‘ . Shri Satwinder Singh Rana; and
.22, Shri Randeep Singh Surjewala.

ﬁwxsﬁswﬂ*—rmﬁ

“Mr, Speaker Now the Parliamentary Adfairs Mml‘:ter wiil mova the
Maticm undfzr Rulc. 15.

y Agrlculture Minister (Stri Karan Singh Dalal) : Sir, I beg to move -

That the proceedings on the ilems of business fixed for r,oday, be ex-
emapted at this day's sitting from the Provisions of the Rule ‘Sittings of
the Assembly’. indefinitely.

M, Speaker : Motion moved -

. ‘,‘I“hat'thc'ﬁroceédings on the items of business fixed for today, be ex-
O empted at this day’s sitting rmm lhx: pmvmouq of the: Rule: Situngs of
the Assernbly’ indefinitely. . ' S

Mr. Speaker : Question is -

That the proceedings on the items of business fixed for woday, be ex-
etnpted at this day's sittdng fro the pmvmmm of the Rula Sittings of
tiie Assembly” indefinitely. ‘ :

The motion was carried.
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M. Speaker : Now the Parliamentary Affairs Mmmer w1ll move the -
Motion under Rule 16,

Agriculture Minister (Shri Karan Singh Da]al) Sir, I beg to move —
That the Assembly at its rising this day shall stand adjourned sine-die.
M. Speaker : Motion moved we .’

That the Assembly at its rising this day shall stand adjourned sine-dic.
My, Speaker : Question is —

That Assernbly at its rising this day sha]l stand adjoumned sine-die.

The motion was carried,

ﬁﬁ‘ .
(i) sRaTm TR (Fo 3) R, 1097

My, Speaker : Now the Finance Minister will introduce the Haryana
Appropriation (N, 3) Bill, 1997 and will also move the H'l(NIDI'l for its
congideration.

Finance Minkster (Shri Charan Da&s} Sir, 1 bcg to mtmdum the Haryana
Appropriation (No. 3) Bill, 1097, ‘

Sir, 1 also move that —

‘The Haryana Appropriation (No., 3) Bill be taken into consideration at
Once. '

Mr. Speaker : Motion moved

‘That the Haryana Appropriation (No. 3) Bil} hc taken into consmeratmn
at once.

Mr. Speaker : Question is —

That the Haryana Appropriation (No. 3) Bal! be taken mto c:onmderatu)n
at once.

The motion was c*crm'ed, ‘
Mr. Speaker : Now the House will consider the Bill clause by clause,
Clause 2
Mr. ‘ipeaker Question i w
That Ciauqe 2 stand part of the the Bxll
The metion was carried.
Clause 3
. Mr ‘ipenker Quesum: is —
That Clame 3 stand paxt of the BilL" ,
The motion was camed
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Schedule
Mr. Speaker Quesmn is —
That. Schedule be the Schedule of the Bill.
- The motion was carned

Clawse 1 -

- Mr. Speaker : Question is —

That clause 1 stand part of the Bill.

Co - The motion was carried. :

- Enacting Formula
Mr. Speaker : Question is —
That Enacting Foraula be the Enacting Formuia of the Bill.
| The motion was carried.

| N Title |

M. Speaker : Question is —

Thal Im& be the Title t)f the Bill.
: The motion was ‘carried.

Mr. %peaker Now, the Finance Minister wﬂl move that tl::e Bﬂl be
passed. - ‘
' Finance Minister (Shri C haran Dass) ; Sir. 1 beg 10 move — .
That the Bill be passed.

_Mr. Speaker : Motion moved -~

That the Bill be passed,

Mr. Speaker ; Question is —

That the Bill be passed.

The motipn was carried.

(ll)ﬁmwwm@mmw@
wﬁﬁ(ﬁzﬁt)ﬁa 1997

Mr. Speaker : Now, the Chief Minister. will intorduce the Haryana
Legistative Assembly Speaker's and Deputy Speaker's Salaries and Allowances
(Amendment) Bill, 1997 and will also move the motion for ifs consideration.

Chief Minister (Shri Bansi Lal) ; Sir, { introduce the Haryana Legisla-
tive Assembly Speaker's and Deputy Spe:aker ¢ Salaries and Allowances (Amend-
ment) Bill, 1997 .
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That the Haryana Legislative Assembly Speaker's and Beputy Spéaker's -
Salaries and Allowances (Amendment) Bill be taken into consideration

at onee.

Mr. Speaker : Motion moved — l‘

That the Haryana Legmlauve Assetably Spmkﬁr 5 .md Deputy Spcalccr 8
Salaries and Allowances (Amendment) Bitl be taken into mns;td&ranm

at once.

Mr. Speaker : Question is —

That the Haryana Legislative Assembly Speaker's and Deputy Speaker's
Sularies and Allowances (Amendment) Bx]i be taken into cons:deralmn

at ORCe.

The motion was carried,

Mz, Speaker : Now, the House will consider the Bill clanse by clavse.

‘ Clause 2
Mr. Speaker : Quéstion is - ;
That Clause 2 sta.nd part of the Bilt,

The motion was carr‘wd

Clavse 3
I\wi[r &paaker Questicm is—

That Clanse 3 stand part of the Bill,

. The motion was carried,
Clause 4 '
Mr. Speaker : Question is — '

" Tha,t'(’:lause 4 stand part of the Bill.

The motion was carried. .

Clause 1

 Mr. Speaker : Question is —

That the Clayse 1 stand part of the Bill

" The motion was carried.

Enacting Formula
Mz, Speaker = Question is —

That Enacting Formula be the Facting Formula of the Bill,

- The motion was carried.
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. Title
. Mr &peaker Que:f-:non i —
B 'That Title be the Title of the Bﬂl
‘ The motion was carried. ‘
M. Speaker : Now the Chief Minister will move that the Bill be passed.
* Chief Minister (Shri Bansi Lal) : Sir, I beg to move —.
That the Bill be passed. - -
Mr. Speaker : Motion moved w.
.~ That the Bill be passed.
" Mk Speaker : Question is
‘That the Bill be passecl

Ihe motmn was camed

(i) R efarm aﬁmﬁﬁa ﬁm'sﬁa (wiieiiz) i, 1997

" Mr. Speaker : Now, the Coopﬂratlﬂn MﬂllStﬁ!’ w111 introduce the Harysma
Co-operadve Societies (Ameudmf:m) Bﬂl 1997 and will also move the motion -
for its consideration. :

. Cooperation Minister (‘3]1 Narbir Singh) : Sir, T mimdum the Haxyana
(,‘n»apemtwe Societies (Amendment) Bill,- 1997

Sir, T also IOOVE e

That the Haryana Co~opemtwe, Societies (Amwndmcnt) Bill be taken
into consideration at once,

Mr. Speaker : Motion moved —

That the Haryana Cownpemmre Snmetxes (Ammdmem) Eﬂl he taken
into consideration at once,

Mr. Speaker ! Qummon is—

© That the Hmyana Co-operative Sociétes (Amendment) Bﬂl bt, taken
inte consideration at once.

The motion was cam‘ed,
M. Speaker : Now the House will consider the Bill clause by clause.
. Clause2
Mr. Speaker : Question is —
That; Clause 2 stand part of the Bill.
The morion was c:arned.
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Clause 3
- Mr. Speaker Quesuan is— .
That Clause 3 stand past of the Bill. ‘
The motion wav carrr.ed
' Clause 1
M. Speaker : Question is —
. That Clause I stand part of the Bill:
- The motion was Carried
. Enacting Formula
M.r Speaker | Question is —
That Enacting Formula be the Enacting Formula of the Bill.

The motion was carried.
Title

Mr. Spﬂakesr Question is - .
That Title be the Title of the Bill. -
The motion was carried.

. Mr. Speaker : Now the Cooparatmn Mimister will move that the Bﬂl bﬂ ‘
passed.

Cooperation Minister (Shri Narbir Singh) : Sit. { beg to move —
. That the Bill be passed. .
E Mr. Speaker : Motion maved
| That the Bill be passed. ‘
Mr. Speaker : Question is - -
That the Bill be passed.

The motion was carried. .

(iv) & =R el b alaﬁﬁm s fifredd (adiel) e, 1997
Mr. Speaker : Now the Chief Minister will intorduce the Haryana Sala-

ries and Allowances of Ministers (Amendment) Bill, 1997 and Will alsc: move
for its considgration.

Chief Minister (Shri Bam: Lal} Su", 1 beg to mtmduce the Haryana
Balaries and Allowances of Ministers {Amendment) Bill, 1997,
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Sir, T also move —

“That the Haryana Salaries and Allowances of Ministers‘ {Amendment)

Bill be taken into consideration at once.
M. Speaker : Motion moved —

That the Haryana Salaries and Allowances of Ministers (Ameridment)
Bill be taken into consideration at once. '

Mr. Speaker : Question i3 —

Thay the Haryana Salaries and Allowances of Ministers (Ameéndment)
Bill be taken into consideration at once. :

The motion was carried. |
Mr. Speaker : Now the House will consider thc Bill Clause by clause,
, ‘ | Clause 2 :
M. Speaker : Question is —
' That Clause 2 stand part of the Bill. :
The motion was carried. B
‘ Clauge 3 ”
My Speaker :'Questian i§ :
Tha'tICIaus& 3 stand part of the Bill. ,
' The motion was carried, |
‘l Clavse 4
Mpr. Speaker : Question is — .
That Clause 4 stand past of the Bill.
The motion was carried.
Clause 1
My. Speaker : Question is — .
That Clause 1 stand part of the Bill |
| Tizé‘ motion was carried, ,
. ) Eﬁécﬁng Fnrm;lla‘
Mr. Sp'é'aker :'ngstiun 1§ o - ]
That En:icting Formula be the Enmacting Formula of the .Bilil. e

The motion was cam‘ed..
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Title
Mr Speaker : ngstioﬁ ig v
| - That Title be the Title of tﬁ'e:Bill. i
The motion was carried.

- Mr. Speaker : Now the Chief Minister will move that the.Bill be passed.
Chief Minister (Shri Bansi Lal) : Sir, 1 beg to move—
That the Bill be passed. '

Mr. Speaker : Motion moved —
That the Bill be passed.

Mr. Spealer : Question 1§ ——
That the Bill be passed.

The motion was carried,

(v) & eftaon SFmfRe @rﬁmﬂ'(mﬁﬁﬁﬁm )

A wliele ‘ ﬁ?f, 1997 ; '

Mr. Speaker : Now the Chief Minister will introduce the Hafyam Leg-

islative Assembly (Allowances and Pension of Members) Second Amendment
Bill, 1997 and will also move for its consideration. L ‘

Chief Minister (Shri Bansi Lal) : Sir, ! beg to introduce the Haryana
Legislative Assembly (Allowances and Pension of Members) Second Amend-
ment Rill, 1997,

Sir, T also move — .

‘That the Haryana Legislative Assémbly _(Aﬂowanms and Pension of ‘

Members) Second Amendment Bill be taken into consideration at once.

Mr. Speaker : Mition moved — B

That the Haryana Legislative Ass'émbly (Allowances and Pension of
Members) Second Amendment Bill be taken into consideration at once.
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Mr. Spesker : Questioti is —

That the Haryana Legislative Assembly (Allowances and Pemsmn of
Members) Second Amendment Bill be taken into-consideration at once.

The motion wds carried.

.M, Spesker : Now the House will c;msider the Bill clause by ¢lavse.

‘Clausge 2
Mr. Speakér : Question is — |
That Clause 2 stand part of the Bill,
The motion was carried
| Clause 3
Mr. Speaker : Question is —
That Clavse 3 stand part of the Bill.

The motion was carried,
(.laum 4

) Mr. Speaker Quesm:m i§ —

Fhat Clanse 4 stand part cf the Bﬂl
. The matmn was carriéd.
C]ause 5.

. Mr Speaker Quemml 18 o~
" That Clause 5 stand part of the Bill.

The motion was carried.

Clause 6

Mr. Speaker Questwn is o

That Clause 6 stand part of the Bl e
The morwn was carried.
. Clause 7 .

. Mr. Speaker Questmn 1s--

That Llause 7 -ztand part of the Bﬂl o
' -The motion was mmed ‘
Clause 3

Mr Speaker ; Questmn i om0
‘ 'Ihat Clause 8 stand part of thr;: Bill. -

The motion was caried.
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Clause 1
Mr. Spealeer Quest:ten is —

¥ hat Clause 1-stand part of the Bill.

" The mouon Was carrwd

Enactingﬁ’ormula o

e ..Mr Speaker QUESHOR I8 —= 1 o0 ool D
- That Edacting Formula be the' Enactmg I“fﬂ"ﬂi“ﬂd of the B‘“- a

e 'nze mation was mrrwd

Tntle

- f. Mr Speaker Que*mern if e
© That Title be the Title of the BilL

The mntmn was camed

M"' a’Pe“kﬂl' NC)W l;he Chief Minmer will move --—l‘

'ThatlhﬂBtﬂbepassed B e
Chief Minister {8kl Banm Lal) Sir;’1 beg te move R "; .

- That the Bill be pas';ed

Mr Speaker Metmn meved—u |
- That the Bill be passed.

 Mn Speaker : Question is —

o That the Bill be passed.

The motion was mmed

Wﬁ%ﬂﬂmﬁﬂ@ﬁﬂ%ﬁﬂﬁ%ﬁqwﬁw

Mr E'peaker H Hen ble Membem, 1 have reeewed a copmunication dated f

the 23rd July, 1997 fmm tbe Advecate General, Haryena, wblch reeas as wnder ;-

“The proceedings of the Haryana Vidhan Sabha dated 17th and. 18th

: Mareh, 1697, are required to be pmdueed i the Hon'ble Punjab and .
e Haryana High Court in connection with C, WP No. 10259 1024‘3 of
1997, fixed for heanng for’ teday

Yeu Are, therefore requested 0. kmdly mange to: supply the eopsee of

the preeeedmgs of Lhe dates siated abeve, threugh speeml mee&enger ‘
immediately.”
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Mr. Speaker : Ts it the pleasure of the House that the proceedings of the
meetings of the House dated 17th & 18th March, 1097 be supplied o the Advo-
cate General, Haryana, as required. L . S
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Mr. Speaker Question i5

That the proceedings of tie meetings of the Harymxa Vidhan Sabha held
on 17th and 18th March, 1997 be supplied to The Advocate General as
_ deslrcd

. The motion was camed.
M. Speaker : Now, the House stands adjourned sine-die.
*10.37 bs.] (The Sabba then * adjourned sine-die.)
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